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o X oy 10+7.2008 Mr B.C. Pathak, learned Add
‘N”'hwifm’tp‘lwmq C.G.S.C. has stated that he has
- ' . ) _
Gamt do D e mom : ' entered appearance on behalf of the
VS .
v L%wmoroﬂrf\' ' respondent No.l, Shri G.S. Grover
Lo «\-=> ’\\;,c \M{EOM«M"R S and prayed for time to file reply.
Lot 1
B 5 r al d. List on 1.8.02 to
T s (FRgFe | prayer allowe
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AL psoutted 10.7.2002

enable the respondent. No.l to

Y%EZ | i file hiy reply.
9 F 02l - :
e ¢ ; L/-\/.\/
Member i Vice-Chairman
o ‘ _ nkm~i e U
N V'\’D_CL.\DV,a_\ »"M M% : 1080;02 | . _' ﬁr.B.Cf;Pathak. "le‘arned Addl.
Gitesd, | CeGeS5+Ce has stated that he has been
‘ o instructed to appear on behalf of res=-
A\ F 6L v | . pondents NOel,2,3 & 4. The respondent

"""'iNO‘;'I“"'a'ref ordered to file reply. No reply
- 80 far filed by the respondent ., &
o List on 29.8402 for orders.
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2948, !02' " _No reply so far fbled by‘."tzhe
. -Respcndents, The Respondsnts are alloued

further four weeks time to. file reply, if
any. ngst on $30.9.2002 for orders.’
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fﬁemb er ;f ' Uice-chairman
mb ‘ ' & - .
30.2.02 ~ No reply 80 far filed by the res pond-

ents, Houever, bn the prayer of Mr, B.C.’
Pathak, learned Addl. C.G.5.C. for the

| » respondents fqrther ten days time is granted
L as a:last chance, List again on 10.10.2002

91007« for further ordare,
jwﬁ reep by hevy Yoom : \ (l. L& . (/f————””—lw
’}»M man%:er(/\eg\"’\é . Vice=Chai rman
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‘ ‘ C.P. No. 26/2002 (0.A. No, 28/2002) 3?7
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"‘ 10.10.02 Mr, B.C,Pathak, learned Addl,
v = C.G.5.C. appearing for the appiirant
F’ respondents stated that he is waiting
‘ for Further instructions in view of the
subsequent event, Accordingly, list
; the matter for FPurther orders on
J\lb‘]‘(_o_p\%_ hive been 26,11,2002,
Glesf
-:a;jf%iij ! Member Vice=Chai rman
mb
26.11.02 Heard Mre. R,Dutta, learned counsel

for the applicant and also Mr. B8,C, Pathak,
learned Addl. C,G.5.C, for the respondents.
Put up the matter on 20.12,2002
| to enable Mr, 8,0, Pathak, lsarned Addl.
‘jQG'rzg Flﬁk\}V”“ het C.G.5.Ce to obtaianacqssary instructions

51104} on the matter,
2, \/\/_W“
= |

lBﬁQJQZ,‘ Vice«Chairman

. mb
20.12,02 Heard Mrs. R.Dutta, learned
| counsel for the applicant and also Mr.
3 - B.C,Pathak, learned Addl. C.G.S.C. for

the respondents,

Mrs, R.Dutta, learned counsel
for the applicant submitted that the
respondents moved the High Court against
the judgment and order dated 24.8.2001
passed in O.A. No. 28/2001 and High Court
by order dated 3.12,2002 dismissed the
Writ Petition. Mr. B.C.Pathak, learned
Addl. C.G.S.C. for the respondents sought
for some time to obtain necessary
instructions on the matter.

List on 20.1.2003 fof further

orders,
\& (S S N t//’\\—”’—QL’
Menmber Vice=Chairman
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CePs 26/2002 .

20.1.03 Present : The Hon'ble Mr. Justice D.
N. Chowdhury, Vice-Chafrman.

| The Hon'ble Mr, sS.K. Hajra,
Administrative Member.
_ ﬁut up again on 11.2.2003
to enable the respondents to obtain
necessary instructions on the matter,

Member ' Vice-Chairman
| mb
11,2,2003 The respendents are yet te

file reply theugh last chance was’ .
_ granted. The respendent Ne.l is directec
Oz A 94//03 te appear in persen en 17,3.2003 te
Corrrmuni caled -lé'/mﬂvﬂv&”/ submit reply.

gjj gud S B.C. /%//nk" : Put up the matter again en
| e %3703" | 17.3.2003 fer persenal appearance and

K:?cﬁmir&mi My § further erders.

vicle ¢ No- 244 olid - 152/e% A cepy ef the erder may be
% | furnished te Mr. B.Ce Pathak, learned
| Addl, C.G.S«C. for the respendents.
No: W\Vb'\\f\/w! ‘3/'2-"1,
iles!

Vice-Chairman .

&

5399 o

A

17.3.2003 Heard Mrs. R. Dutta, learned
counsel for the applicant and also Mr,

B B.C. Pathak, learned Addl. C.G.3S.C. for
' the respondents. Mrs. Dutta, learned
counsel for the applicant stated that
the judgment and order dated 24.8.2001 .
passed in O.A. No. 28/2001 has been duly
complied with. Mr. B.C.Pathak, learned
Addl. C.G.3.C. for the respondents placed
before the Bench the order dated 12.3.03
conferring the Temporary status to the.
applicant as well as the charge report -
of the applicant. The order dated 12.3.03
! is placed on record. :
| The Contempt Petition is according-

|
| ly dropped. {/_\_’v

Vice~Chairman
mb
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In the matter ef ;-

an applicatien U/S 12 of the LRrskikukigr

centempt of Courts Act, 1971 read with
section 17 of the Administrative Tribunal

Act, 1985.

- ANd -

In_the matter of ;=

wilfull vielation of tbis‘Hen'ble.

Tribunal's erder dtd 24,8.2001 passed

in O,A. No.28 ef 2001.
- And -

In the matter ef 5-",

sri Pritu Bhusan Rcy;
g/o Sri Purna Chandra ROy, |
G/e Sri Prasanna Chowdhury,
village-Girishkganj, |
pDistrict-Karimganj,Assam.
| «ee.s Applicant.
- Versus - '

Centd .. 0/"
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l, sri G.s.Grover,

Chief General Manager (Telecom),

Assam Telecom Circle, Ulubari,

Guwahati-7,

2, Sri srihari Ray, '
General Manager, Telecam, sSilchar
l | S;S;A. Silchar, Assam, '
P.O. silchar-788001.

! : 3, Sri Tarachand singh,
. V.
Deputy General Manager,@E&i"widl Manssa)
: .
1 Department of Telecommunication,

gilchar, Assam, P.0.S8ilchar-788001.

4, Sri"i'R. Paul, . v
Divisional Engineer (P & A),

silchar, P.O,Silchar=-788001.

[

i The humble application of the above
| , named applicant ;

'MOST RESPECTFULLY SHEWETH. @

1

j1. That the applicant was a Casual labourer engaged
?in the‘Department of Telecommunication on 1.1,88 and was
1workihg,as such till he was granted temporary status on
9,12.97 and the:eaftér he was working as Temporary staﬁus_
Mazdoor'under the respondents at K@tamoni Telephone |

- Exchange under Patherkandi sub-Divi sion,Di st-Karimganj,

- ASsale -

COI.ltd. . oo/"’
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3.

2. Tgatvpursuant te the Supreme Court's Judgement
dtd 17.4.90 passed in W.P.(C) No.1280 ef 1989 and in
ether Writ Petitiens, the Gevt. of India, Ministwey ef
Communicatien has prepared a scheme under the name

and style "Casual Labourer (grant ¢f temporary status
and regularisatien) scheme "1989 giving its m effects
en and frém_l.10.89 and ige,gane was cemmuncated vide
letter No.269-10/89~STN dated 7.11.89 directing fer

immediate implementatien,

3. That as per the said scheme certain benefits
kave been granted te the Casual Werkers such as cenfer-
ment of temporary status, wages and daily rate with
reference te the minimum pay sclae for regular Gr.D
efficials including DA and HRA etc. and fer regulari-

satien and abserbtien as regular Grade-D Cadre.

4, That the respendents after issuance of the
aferesaid letter dated 7.11.89 communicating t@e'chnne
has alse issued further clarificatien frem time te time
of which mentien may be made of letter No.269-4/93-STN-
IT dated 17.12.93 by which it was stipulated that the
benefits of the scheme should be cenfined te the Casual
Labouters whe were'engaged during the peried frem

31.3.85 to 22.6.88.

C@ntd doe 0"'/-
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4.

5. - That as stated abeve the applicant fulfills

the eligibility criteria laid dewn in the aferesaid
scheme since he was engaged en 1.1.88 and was centinuing
and se the Sub-Divisienal Engineer, Telecem Deptt. of
Telecem, Patharkandi recemmended the name of the
applicant aleng with ethers fer grant ef temperary
status and submitted the particulars ef tgé applicant
aleng with ﬁge‘otger relevant service recerds including

tetal No. of werking days etc.

6. That, after the aferesaid recemmendation and
the names of the applicant and ethers were ferwarded

te the D.P.C. for con-sideratien eof their cases fer
granting temporary status as per the scheme and the
D.P.C. found them eligible for granting temperary status.
To that effect the respendents issued order en 9.12.97
and 22,12.97 whereby temperary status was cenferred upen
the applicant alengwith ethers.

7. That, after granting temporary status by
aferesaid erder dtd 9.12.97 and 22.12.97 the applicant
was posted at Kotemeni Telephene Exchange where he
jeined en 22.12.97 which was appreved by T.D;M.,Silcgar

and was communicated te the applicant en 29.1.98.
cmtd Eﬁ?o o./“
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8. That afte; the aferesaid erders the applicant

had been working sincerely and honestly at bis place -

of posting and was getting his pay and allewances. He

was alse with a benafide belief and expectatien that his
service would be regularised in due course but instead

of regularising the service of the épplicant, the respon-
dent No,3 all of a'sﬁdden have issued an erder en

27.6.98 communicated by erder dtd 29.6.98 by which the
earlier order of cenferring temperary status was cancelled.
By this erder the reSpondents'gave terminated the service

of the applicant w.e.f. 29.6.98.

9. - That the applicant states that the aforesaid

order dtd 27.6,98 hawsxkeERXERIEQH and'29.6;98 have been
passed illegally, without giving any opportunity of hearing
to the applicant and without any prior notice to the
applicant and hencex against the said illegal order the
applicant through its union filed an appeal before this

#®x Hon'ble Tribunal. The Hontble Tribunal by its judge- \
ment and order dtd 31.8.99 passed in O.A. 141/98 directed
the respondents to consider and re-examine the case of
each applicants in consultation of the records of each

case and to pass reasoned order.

10, That thereafter the respondent No.,2 informed

the applicant by its letter No,E-20/TSM/Regularisation/
SC/04, dtd 26.9.2000 that the Scrutinying Committee on

the basis of its findings did not recommend his case

contd i;'./; N
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6.

for conferment of temporary status Mazdoor and as
such his prayer for granting temporary status Mazdoor

cannot be conceeded.

11, That against the said order dtd 26.9.2000

the applicant filed a fresh appeal before this Tribunal
and this Hontble Tribunal by its Judyment and order
dtd 24.8.2001 passed ke O.A. 28 of 2001 set aside the
findings of the Scrutinizing Committee as well the
order dtd 26.9.2000 passed by the respondent No.2 and
directed the respondents to consider the case of the

applicant in the light of the observation made in this

- judgment and order within three months from receipt

of this oxrder.

12. That thereafter your humble petitioher obtained
certified copy of the order and submitted the same to
the respondents on 10.9.2001 and the official copy

which was despatched on 25-9-2001 was also received by

‘the respondents by this time but even after receipt of

the said judgment and order the respondents did not
take any action to consider the case of the applicant
by passing necessary order thereof in gross wilfull

violation of this Hontble Tribunal's order.

Cmtd ‘l.'.;. o/-
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o 13, That the action of the respondents are
wilfull violation of this Hon'ble Tribunal's order
and as such they are liable to be punished for contempt

of this Tribunal.

It is, therefore, most respectfully
prayed that your Lordship would be graci-
ously}pleased to issue a rule calling
upon the respondents to appear personally
before this Tribunal and to show cause
as to why they should not be punished for
contemplof this Tribunal for wilfully
violating of this Tribunal's order and/or
to pass any other or further order or

orders as to your Lordship deem fit and

proper.

And for this act of kindness your Lordships humble

applicant shall remain ever pray.

verification cee./=
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VERIFICATION

I, Sri Pritu Bhusan ﬁﬁy, S/o Sri Purna Chandra Roy,
G/o Sri Prasanna Chowdhury of village- Girishganj,
P.0. Girishganj, Dist.-KarimganjL, Assam, aged about
33 years, by caste-Hindu, by profession- Service, do
hereby solemnly affirm and verify that the statements ' ;
‘made in paragraphs 1,3,5,4,7,8,9,10,11,12 and 13 of
- the pekikiomxax® application are true to my knowledge and
| those made in the paragraphs 2,4,6 of the application
are matters of records which I believe to be true and
the rests are my humble submission before this Hon'ble

Tribunal and I have not suppressed any material facts

of the case.

~

And I éign this verification on this lfth
day of June,2002 at Guwahati. .

~ © A Rl ﬂ%‘rmonﬁzng\ \

APPLICANT _



DRAFT CHARGE §N

| whereas the centemner namely Sri G,3,Grever,chief
Geﬁeral Manager, Tel ecem,Assam Circle ,Ulubari Guwahati,
shri srihari Ray,Genersl isneger ,Telecom ,Silchar,SSA Silchar,
Shri Tarachand singh,Beputy General Manager,Pisrict Telecem,Silchar

and Shri R, Paul,Divisienal Engineer (P&A) Silchar have willfully
and deliberatly yj.elated the Judgement and Qrder dated 24,8, 200%

pa%sed in 0,4, 28/2(Cl and hence they are liable 1lo be punished
Undler contemt of Courts Act,

(Mrs, R, Butta)

Mlvocate
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Original Application Nos 28 of 2001, 4
\ Dats of Order : This is the 24th Day of August, 2001, \

HON'BLE MR, JUSTICE DoN,CHOWOHURY, VICE CHAIRMAN

Sri Prity Bhusan Roy .. .. ... .
$/0 Sri Purna Chandra Roy

€/0 Sri Prasanna Choudhury
Village- Girishganj
Districts- Karimganj

&89“0 o ¢ e o “pplicant.
By 1nt..P.Roy~& Mr.B8.K.Talukdar
- VB -

1. TheUnion of India
Representasd by the Secretary to the

Govts, of India, Ministry of Communication
Neouw Dalhio il

2. The Chisf General Manager (Telecom)
Assam Telecom Circle, Ulubari
Guwahati-7,

3. Rember, Scrutinizing Committes
Divisicnal Tngineer (PLA)

0/0 The G.M,Telecom, Silchar
RBGOII.

8. The Genaral Manager, Telecom
Silchar S5.5.A
Silchar, Assanm,

The District Manager

- b'_{‘qf:o
RN epartment of Telecemmunicatian

woaN4A¥ilchar, Assam,

R A

5 85| The Sub-bivisional Enginser (Group)
Pon ’* Hplecom, Patharkandi, Assam,

A o N [ g

. - rol Deb Re SreCeGeS.C
‘;1“%@;":‘:/‘ (’Ay * Yo

e QRO ER

CHOMOHURY J.(V.C,)
This is ths sescond round of litigation., The applicant
sarlisr also moved this Tribunal by way of O.A; 141 of 1998
through its Associ2tion, namely, All India Telecom Employees '
Unicn praying for conferment of grenting the benefit of
temporary status as per the Scheme of 1989, The Tribunal
took up the said case alongwith 1like ceses and dispased
all the cases by a common judgment and order on 31,8,1999

diricting the respondents to scrutinise and examine each

\/__/\/ cese {ndividually in consultation with the records and

Contde, 2 ‘
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pass a sreasoned order thersafter in the event of filing

L the representations individually within the period pres-

cribed., The applicant accerdingly submitted a representa-
tion in uriting and the respondents vide letter dated
'v2§.4.2u90 advised the applicant to sppsar bafors the Scru-
t%nizing“Coumittea on 345.2000. The applicant appeared
before the said Committes and submitted all his documents,
The respondent authority by its order dated 26,9.2000
informed the applicant that the Committee did not recommend
his nase for grenting of ths temporary status on the
ground that he did not complete 240 days in any Calender
"year preceeding 1,8.98 and that hs was not in sngagement
as on 1,8,98, Hence this spplication assailing the legiti=-

macy of the ordar of ths respondents,

20 _ The applicant, in this application, claimed
'?%ﬁﬁ?t he was engaged as a Casual Labourer in the Telsoco-
gﬂ‘imugﬁcation Dspartmoent on 1,1,88 and worked as stchcgp:the
'dopﬁftment till the temporary status was granted to him
..60/53 12.97. The concerned DPC on consideration of the
:‘qﬁge'alonguith others granted the temporary atatds vide
| order dated 9.12,97 and 22,¥2,97 and thereaPter he was
postod 5; Kotamons Telephone Exchadge, wvhere he joined
oh 22,12,97, Whilse uorking~as such the arder of granting
temporary status wes cancelled by the Telecom Oistrict
Mapager, Silchar vide his order dated 27.,6,98. Being
agrieved with the said order, the applicant, as mentigned
above approached this Tribunal by way of Piling. an Q.A,
which ugs numbered ss 141/98, The said application wuas .
admitted on 2,7.98 and the respondents wepe directed not
- %0 disengage the applicant and others.and to allow bhim
L/\\“//_\/to continue in his service, As eluded, the cese alongiwith;
the like.ceses were disposed by the Tribunal by a common

order dated 31,8,1999 directing the respondents to scru=

tinise and examine the case of each applicant, L

v Contd. 3
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3, The respondents entered appssrance and submitted (K

its uritten statement contesting the claim of the applicant,
By the impugned order dated 2649.2000 the rOspOndont; do-
clined to accede to his representation in view of the
pacommendation of the Committee, Admittedly, the appiicant
alonguwith eight others by order dated 22,12.37 were granted
temporary statué of Mazdoor provijpsionally on the approval
of the TOM, Silchar. The said order precesdsd by an order
dated 9.12,97 approving the action of the SDE (Group),
Telecow in granting temporary status to those pine persons
including the applicant, fho relevant part of the communi-
cation {s reproduced belous.

*NO.E-20/G rp-D/Rectt/98, Dated at Silchar,
09012.97

To : '
The 5,0,&,(Group) Telecom,
Pstharkandi,

Subs- Casual laboura‘ (Grant of temporar “
status and regularisation scheme)1989
sngaged after 30,3,85 upte 22,6,88) .

In pursuance of the BOT Neu Delhi |
letter N0.269-4/93«STN=I1 dated 17,12,93
_and (GMT/Guuahati letter No.Rectt=3/10/
Part-11 dated 4,10434, the follouing
nine Casual Mazdoore in your Sube-Divie
sion are approved for granting of tem-
porary status on the bssis of particue
lars furnished by you vide your letter
N0.E=27/95-96/ dt426.,10.95 and No.E=27/
95-95/Pt.ll dt.8.11.95.

You areidirected to take further action
after verification of their eligibility
‘once again on the points mentioned

below t~=

1) Age at the time of engagement,
2) Gducational qualificstion upto VIII
standard,
\ (3) No of days worked yearuise,

After confarring the provisional appro-
val.for geanting of temporary status

(/\/\/ Ve®ele 9.12,97 to the Casual Mazdoors

mentioned belou, Intimation is to be
given to TOM/Silchar Ffor their'place

of posting vhich will be decided by
TOR/Silchar.” .

cuntdoo 6 .\
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In thp list of approved 8.Casual Mzdbnrs-&fﬁthrwaid: connye- \W‘
;iégtid; the name of the applicant appeared at s) No.9, In |
pursuance to the said order and more Particularly,in \116&2,%:1
Silchar letter dated 16,1,98 the applicant alonguith others
were posted at Kotamoni, uherein he joimed on 22,12,97,

By order dated 29,6,98 the pcovisibn&l;tomporary status
conferred on the applicant vide TOM, Silchar latter dated
9.12,97 hag been cance)led by TOM, Silchar vide hia letter
dated 27,6,98 holding the 8pplicant uas not Qualified for
granting temporary status as Per his previous engag am ant
record, The zakd order dated 29,6,98 dis-engaging the appli-
cant as Casual Labcurer, issued by the SOE (Group) Telecom
Patharkundi was based on the dirasction 9iven.by the Telecom
District Manager vide memg dated 27,6,98, The full context

of the said memo is also Téproduced belou g«

"Ref: Letter No €-20/G rp-0/Rectt/97 dated at
: © 8ilchar, 9«12.97,

Re per above mentioned letters pProvi-
sional TSM statys wvag confarred to the follouing
Casuls wazdoors, Later on posting order was

given to them vide letter No.E-2 /Grp-D/Roctt/
109 dtq at SXIOh‘T. 15010980 D

1. Sri Ratnesuar Nath-Patharkandi Tele-

phone Exch .

2o Sri Pritu Bhusan Roy~Kotamoni Telephone

’ Exch.‘ .

3. Sr4 Sukunar,stnhadPntbnrkandt‘ Tele-
phone Exch, '

4, Snizaabondra,Rr&“8£%héiﬂutiavcheina°Tal~
ABpaoneé:<Exch,

Se %:1 Nihar Doyosazaricngrxg Tslephone
xche . '

6s Sri Sujit Kr, Sarmah-ﬁaraigram Tolew
phone Exch,

Rs per SDE Vigilance 0/0 TOM Silchar
750ort vide lstter No. AVO/CON/98-99/1 dig,

from the date 17.12,93, They do not qualify
for regularisation a3 TSM as per thejr pPrevious

8ngagement record in the deptt,
(,\__n\_//f' Rs per this Finding the provisional TSM

status which vas confarred to them, vide letter

is heraby canceled, uith immediate effect, You

ars hereby orderad not to 8ngaged those persons
any moras, ®

contd...s \

e T ¢
—_— o ESKLYSF%QAIE.ﬁIﬁy\Ukh4jY\ anff“"




—19.~

4. The applicant, as mentioned sarlier, moved this {?\

Tribunal assailing the legitimacy of the order datsd 27.6.98
and thes Tribunal disposed of the 8ppsal by judgment and
order dated 31,8,99 in 0.A.141/98 directing the respondents
o enamine the metter {n consultation with the records,

The respondents ﬁy this impugned order dated 26.9.2000
deciinsd to accede to the request of the applicant.,

Se The granting of temporary status emanated from

@ direction given by the Supreme Court in Writ Petition {C)
No.1280 of 1989 alengwith 1246, 1248 of 1986 and 176, 177
and 1248/88 Ram Gopal and Others wyg- Union of India and
Others. Prior to the aforesaid order ths Supreme Court had
4n oacasion to deal uith Casual Labourers in Telegraph
Department in Daily Rated Casual Laboureves~ Union of India
& Others, In the sajd Case, the Supreme Court ordered tﬁ.
rispéndnut authority Pdsts and Tslegraph Department to

prepare a Scheme for absorbing the Casual Labourers in daily

:
Led
e RN
Y. .\“.K “ "
N

74344ty who rendersd continous services in the department for
o4 Ry, than one ysar, In the instant case on the oun shouing

e respondents, thas applicant was granted tsmpgrary
by order dated 22,12.97, which was subsequently
mwllod By order cated 29,6,98, The @pplicant was, houever,

the osder of the Tribunal dated 2,7.98 in 0.A.141/98, By
interim order the Tribunal ordered.ths respondents not to
disengags the applicant and to allou him ta continue in
hia services, The 0.A. in question alonguith others wasg
finally disposed on 31,8.99, In the said order also the
Tribunal extended the interim order {1l disposal cf the
: represantation, The representation was eventually disposed

[”~“——//\/on 26.9.2000. Therefore, at any rate, the spplicant rendsred

his service as a Casual Labourer on and from Decsaber 1997

céhtd. ' 6 "‘
\
\
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b not in engagesment an 1

"‘ ~"the Tribunal dated 31.8.99 by

LA My

to 26,9,2000, Tha findings of the authority that he yas

+8.,98 therafore, cannot be sustained,
The services randered by the applicent at 1east from Dece.

mber, 1997 till the disposal of the representation could

not ‘have been ignored, The applicant was eariier granted

temporary status on the basis of his past record, uhicﬁ
" was cancelled at the instance of the communicetian seng

by the SDL vigilance 0/0 TOM Silchar report vide letter

dated 25,6,98, The said report was not produced before us,

The applicant vas granted temporary status by order dated
912,97, The said order of granting temporary_statuswuas
cancelled uniiaterally on the basis of the report of the
SOE Vigilance as reflected in the communicetion by the
TOM, Silchar letter dated 27,6498, uhich visited with

61v11 consequances,

We have heard nr.P.Roy,_loatnod Counsel fopr the
licant at length and also Mr,A,Deb Roy, learned Sr,

oC for the raespondents,

- ‘ The respondents have missed the direction of
4 ; ‘V‘,’z

refusing ta consider tha
‘cas e of the applicant in its Py} porspective, The action

of the Serutinizing Committee to con@ine {ts enquiry
upto 1,8.,98 also cannot be sustainabla, Admitte&ly, the
8pplicant was engaged as a Casual Labourer on and from

°
141498 till he was sought tqubaengaged by the order
det ed 290 6.98.

For the forgoing reasons, the order datod

26,9.2000 is set asias and the respondents are directed
to consider the cass of the applicent in the light of
the observation made in this order. The application s
.according;y, allued to the axtent indisated above, The
Frespondesnts are ordered to Completes the exercise

- expedition

with utmost
at any rate within three manths from raceipt \

Contd.. 7
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order,

There shall, howsver, beé no order as to
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